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Heard Mr M.Chanda.learned counsel 

for the applicant ~nd mr AxAt J.L.Sar- 

kar,learn'ed Railway counsel for the 
respondents. 

Application is admitted* Issue 

notice on ~ the respondents by registered 

post. Written statement within one 

mon th . 

List for written statement and 

further orders on 9.7.97. 

me4e—r 

9-7-97 7~ 

C 

t  

None is present. Written state- 
ment has not been submitted* 

List on 6-8-97 for written 
statemeht and further order* 

M ir 



20.8.97 	Mr H-Chanda f or the applicant. 
Writteri statement hat not been 

submitted* 
LI st i on 10 ~ 9.97 for written state-

ment and fur-Eher orders. 

xvo ~.  
Meir 

P9 

10 .9 .9-i 	on the prayer of mr J.L. sarkar. 
learned Railway counsel further time 
allowed to filewritten statement.. 

List on 29'.10.9 7 for written state-

ment and further orders, 

Member 
P-9 

J'O 
LZA 

29.10.97 	on the prayer of Mr J.L.Sarkar 
learned . Railway counsel adjourned to 
26-11-97 for filing written stat&tnent. 

117 

Me ber 
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26.11.97 	Learned counsel Mr M. Chanda for the applicant. 

Mr J.L. Sarkar, Jearned Railway Counsel, prays for 

further time to file writen statement. Allowed. List 

for written statement and further orders on 31.12.97. 

47 

Member 
nkm 	 7 



24*6.98 Mr S*Sengupta prays for adjournment 

on behalf of mr J.L.Sarkaro learned 

Railway counsel. Mr M.Chanda has no 

objection. 

List on 1.7.98 for hearing. 

Me ber 

P9 
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1.7.98 	Learned counsel Mr M. Chanda, 	for 
the 	applicant. 	Mr 	J.L. 	Sarkar, 	learned 

o" 
Railway 	Counsel, 	again. 	prays 	for 
adjournment 	for one month on the ground 
that 	he 	has 	not 	rec'eived 	the 	written 
statement. 	Mr 	Chanda 	has 	no 	objection. 

Adjourned for h.earing to 22.7.98.' 

Member 
nkm 

5-7-98 	Written statement has been submitted *  

Copy duly served on counsel of the 

applicant. Hearing of the Oril;inal 

Application 	take place'. on 

27-7-98 which has already been fixed* 

im. 

22.7.98 Mr M'.Chanda,learned counsel for the 
applicant prays for . adjournment. Hr J.L. 
Sarkar,learned Railway counsel has no 
objection. 

Hearing adjourned to 29-7.98, 

me4mer 
P9 



O.A. 118/97 

7 .1.98 	I*rs N.D-.Goswami for the applicant- 

Mr J.L.sarkar,learned Railway counsel 
prays that he may be allowed last oppor 
tunity to file written within one month. 

Prayer allowed. 
List on 4.2-98 for written state- 

ment and further orders. 

m e6_ 6 —r 

4.2.98 
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Mr M.Chanda, learned counsel for the 
applicant and Mr J.L.Sarkar, learned Railwa 

counsel are present. 
Written statement has not yet been 

submitted. 
. List for hearing on 6.5.98. In the 

meantime the respondents may file written 

statement with copy to the applicant. 

6.5.,98., - 	 ­MAV.- Mr J.L. Sarkar, learned RaiL 

Counsel, prays for an adjournment. Mr M. 

Chanda, 	learned 	counsel 	for 	the 

'applicant, has no objection. The case 

adjourned for hearing to 10.6.98. 
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Ms N. D. Gos . wami, learned counsel' 

tor the applicant 	prays 	f or stiortil: 

adjournment. 	Hearing 	adjourned 	tc 

24.b.98. 

),-A 
m4mbd, 

J_,j 

oil 



of the Registry 
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Order of th.e Tribufial 

29.7-98 mr's'..13arma prays 

behalf of Mr M.Chanda 

nal difficulty. 

List on 12.8.98 

for adjournment on 

due to his perso- 

Eor hearing. 

M4 ntber 

12,-8-98 Heard counsel of both sides* Hearing 

concluded. Judgment reserved. 

Mier 

0-9E 	On the prayer of Mr*M*Chanda 

learned counsel for the applicant list 

:,on 25-11-98 for hearing* 

-Clt- 0-  
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On the prayer of the counsel for 

the parties the case is adjourned to 2.11 
.12-98 for order. 

M 'i- e er 
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2.12.98 — The applicant was retired with 
effect from 1.8-1995. According to him 

he.was due to retire on 31.7-1996. He 
submitted an Original Application No. 

16/96 against the order-retiring him 
from service on alleged attainment of 
superannuation. In the order dated 
19.8-98 the Division Bench of this Tri-' 
bunal had allowed the contention of the 

applicant and set aside the order dated 

31.8-95 retiring the applicant from 

service with effect from 1.8-1995 due 
ito attaining the age of superannuation.. 

contd.. 



Note3 of thle,  Regist.-ty 

2.12-98 
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The i respondents were also directed to 

pay the dues to the applicant and the 

applicant shall be allowed to draw 

consequential service benefits including 

pensionary benefits. In the:present 

.Aapplication NO-118/97 /the applicant 

prays for 18% interest c 
I 
 n the amount of 

commutation of pension, Death-cum-retire-

ment.%-gratuity, transfer benefit etc. 

with effect'from the date of retirement 

i.e*"- 1-.8-.l995 till the date of actual 

payinent. In view of the order in O.A. 

16/96 the present C.A. has been pl:aced 

for order. 

,Mr M.Chanda.learned counsel for the 

apl5licaht has submitted that in view 

ot itne order dated 19.8-98 in C-A-16/96 

passed by the Division Bench of this 

Tribunal he may be allowed to withdraw 

the 
1 
 present:O.A.118/97 with liberty to 

raise the same contention5as has been 

raised in the present O.A. if occasion 

arises...None present for the respon-

dents. Heard Mr Chanda. His prayer is 

allovied.' 

The O.A. is dismissed on.withdravral. 

No, order as to costs. 

member 
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